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-c:, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

113/91 in ' I)
•

DATE OF DECISION

^azeerchand ^ Petitioner

f^r Raja V9ni^,-:ifanna Na,ik Advocate for the Petitioner(s)
' Versus

^nion of Iridja rep, by the ^ecrstRespondent
'"Ministry of "aiibhavan, ^eihi ^ others,
Mr Advocate for the Respondent(s)

CORAM

The Hon ble Mr. NV l^rishnsn, '^dfTiinistratiwe '̂ 'Sfnber

The Hon'ble Mr. -Judicial '"'strfber

%

f-

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ? T

3. Whether their Lordships wish to see the fair copy of the Judgement ? ^
4. Whether it needs to be circulated to other Benches of the Tribunal ?>

3U0GP1ENT

3hr-i ?^y K..-:chnr.r,_ A fq

I

^his i^evieu ^-ppi ication has been fi^ed by the original

applicant to review the order dated 28.2.91 The f^on'bia

Chairman, Central 'Administrative Tribunal has directed uidf

grder dated 8.7.91 - that this review app"'icstion be disposed

ef by the Bench uhich passed tha original order.

2 have carefLC?iy perused the and ue are of tha

view thst it can be disposed of by circu''ation.

3 'S'he applicant has urged fiva grounds in support of

the! revisu application, ^rounds 1 to re "fate to payment of

^ gratuity «nd Vre.rtss to deni». of



The reuieu is sought to dec"'are (i) thst the applicant

is entitTed for ons set of Complimentary Pass and (ii)

that he is entitled to ratain Quarter '̂ 0,218'̂ tii^ the

date of payment of gratuity uith 12 per cent interest

from ths date of retirement from 31.3.69 and (iii) that

he is liable to pay .normal rite of rent ti"*"! that date.

4 In -the original application^ the applicant hss

net claimed any relief in regard to payment of death-

cum- retirement gratuity. Therefore, the grounds I to

have no re'eusnce for rev/ieu.

stopping of
5 far as '^round-^ relating to/'̂ ompT imentary

Passes, us have already quashed that portion of the

impugned order dated i1:4.12»89 vide parci'.13 of our order.

6 Regarding the second relief sought in this

vide pars 4 supra - these have been fu^'y dealt

with in ths order.

7 grounds have been shoun ts require a review.

8 ^n the circumstances, ue find no merit in this

It is accordingly dismissed.;

(f^aharaj'' Krishnen)
Judicial l*^embe.r Administrative l^ember


